BEFORE THE NATIONAL GREEN TRIBUNAL
SOUNTHERN ZONE AT CHIENNAI

MA No. 138 onOl’?‘
S in
. oA._N.o.; 63/2017 qszy:_ o

o -___C H Balamohanan o
~ No.97/18, Pudhunagar Street

o Bharathlpuram

5 ﬁ'-_Pondzeherry 605011 '_ Sl : Petztmner |

S : | | ~Vs- |
i _i]_ The 'Umon Terrltory of Puducherryg R

- Rep by its Secretary to Govt, | | _
Department of Smence and Technology and Env1ronment Puducherry

o 2 The Pubhc Works Department
L fRep by the Chief Engmeer o
~ No. 34, Lal Bhahdur Sastri Street
S Puducherry 605001 E |

e 3 The Port Department e
o 'Rep by its Secretary to the Govt

No. 1 Rue Dumas Street
B Puducherry 605001

L '_4 M/ S Dredgmg Corporatlon of Indla Ltd

o Rep by its Chalrman cum I\/Ianaglng Dlreetor, o

o | :._:' Dredge House Port Area S
S --'__7'-._Vlsakapattmam 030035 e

- 5. M/s T\/Iarg Ltd Marg AXlS 5

o “Rep.by its Dlrector

~ Chennai- 600041

No. 4/318, OMR, Kottztrakkam o e

_ REPLYSUBMITTED BYSTH RESPONDENT | . F

T I The S‘th respondent demes the entlre allegatlon averments made in the: |

S Petltzon ﬂled by C H Balamohanan ‘For vzo].atmgf the Order of thls Hon’ble. | |
- : __'Tmbunal ddted 24 03 2017 m OA 63/2017 The S»th respondent greatly obhged:'-'.:*'. L

i _the Order of thls Hon’ble Tmbunal and act aecordmgly

 Respondents



2 :' The Sth Respondent submrts that the Pet1t1oner ﬁled the OA 63/ 2017 to .

get m_']unctton agalnst Govt.of Puducherry and M / s Marg Ltd from drschargmg e

dredged materral from Arryankuppam Rrver mouth the common entrance of

o "_Puducherry Frshrng Harbour 1.5 krn from the harbour mouth and for dlrectlng Fi

| _j' to drscharge the dredged materral at a locat1on of 4 kmis’ from the harbour o

-"imouth between the prer and anndhr statue for beach nounshment as provrded s '_ S
:' in the Govt order dated _”8 06. 2016 1ssued by Govt. of Puducherry | | oy
OA. 63 /2017 It 1s understood that for beach nourlshment prOJeet Work order- e g
: ..Was issued to Dredgmg Corporat1on of Indla (DCI) on 24 11 2016 There was an =
".'._.urgent requtrement for Port Department to dredge 7 SOOO cubrc meter sand for - L
- fishing vessels Since it Was an urgent Work DCI unable to done 1mmed1ate1yf i

'-:'and thereupon meetrng held between Port Department and Dredglng

g _Corporatlon of Indra on 30 01. 2017 for the short term tender by Pgrt:.-::_-:

| S'-'Departrnent for dredcmg of 7t>OOO cubrc meters of sand for frshmg Vessels S

B The Sth Respondent submlts that on 14 02 2017 there was a short term: e

'_-___'.tender announced by the Port Department Puducherry Marg erlted is a o

o Pubhc erlted Company and dorng constructlcn Works 1t is true that Marg_ :

errted Was a successful brdder of the tender for short term by the Port "

Department Puducherry as well as Letter of Intent 1ssued by the Port o

" :Department to Marg Ltd and rt s rnoblhzed the dredger for the need of emergent e

_'Work Meanwhtle petltroner flled an apphcatmn in OA 63/2017 to get : ':j"_

o :::m‘]unctron agamst the Govt ot Puducherry and M / s Marg Ltd

4 The 5t Respondent (Marg Ltd m MA 138 of 2017) submrts that there."_'_-._-'__:'_.__- S

."was an afﬂdavrt submrtted by the Sth Respondent (Port Department

| '_'.:"___'Puducherry ) m OA 63 / 201 / reconsrdermg the case and prowded that

“Dredgmg Corporatton of Indla should be allowed to contmue thezr g

T asszgned work strtctly tn terms of work order dated 24 11 2016 The

"'-dredged sand (3 lakh Cublc Meter) should be dzscharged in the sttpulated_ o

| ‘":_lead dzstance of 4 km and pumpmg strtctly followmg the condttlons- L

"'_--_zmposed by the state Level Envzronment 1mpact assessment Authortty-_
_"__'-'whtch accorded permtsswn for nourtshmg of Coastlme v:de thetr letter._: L
_fdated07022017 s
: Smce M/s Marg Ltd had mobtltzed thetr dredger on the bas:s of

e letter of mtent though the need for emergent work as contemplated m i

. the tender no longer exl sts, _the htgher suctton capaczty oj‘ dredger L

: _'__:machme of M/s Marg Ltd Could be used to remove the accumulated sxlt_ :'

e‘?or taaa rrmr ED




"_between New Port and the rwer mouth i e in the Zagoon to clear the

'common passage for f‘ shmg vessels, and’ commerczal vessels The

_requtred envzronmental clearance is to be taken before startmg of

= operatton by M/s Marg Ltd requtred funds should be allocated in the‘_ .

e budget of Port Department for thzs work in Blf 2017 18 ”

The same has been commumcated to the DCI &; Marg Ltd Accordmgly '.

B the order Was passed by th1s Hon’ble tr1bunal in OA 63/ 2017 that agalnst the_- e

Et petltloners prayer has been n . fructuous smce the Puducherry Govt

e __recons1dered the case and changed the plan and urther ordered as per the new

'.-_.plan the prOJect should be done by the Parttes S

8 _3. | 5 The 5th Respondent submlts that the quantriy of 3 lakh cub1c meter sand'_ et

T '_'dredgtng work allotted for Beach nourlshment to DCI. The same was completed .

o '_on 18.08. 2017 however in splte of complet1on of the 3 lakh cublc meter by DCI, -

: "the flshrng vessels Were strll ﬁndzng in nav1gat1ng the channel since: the'.. -'

ety extensmn of complet1on penod of 8 month and it’s resulted n. sﬂtatron and'__._- S

e hence it was need to dredge some more quantum of sand to clear the sﬂt for-

:_"_.f1sh1ng vessels Hence the Port Department asked Marg Ltd to clear the ST

S channel as per ‘the work order 1ssued to it on 13 04, 2017 It is pertment to"..

.'; mentlon that Marg Dredger rernalned berthed outsrde the harbour smce the- R

L 'date of 1ssue of the work order w1thout any v1olatton of the order of thrs-

o .:':"Hon’ble ’l"rrbunal in OA.No. 63 / 2017 When the need of addltlonal quantum ot'" s

.' 40000 cub1c meters 1n the channel cast of the tunnel arose upon the dredglngj S

i _Work ass1gned by the Port Department Puducherry to the 5™ respondent by

the work order dated 13 04.2017, W1th proper env1ronment clearance l\/larg'.'_-'_.'- -

: 'dredger clear the silt zn the channel It 1s false statement hy petltroner that S

| o _thhout env1ronment clearance Marg Dredger located lt ts pertment to rnentton i

e -'_that accordrng to the work order ass1gned to Marg Ltd as a successful btdder'_ i S

: _the dredglng Work has been done as per the dec1s1on of the Government |

6 Due to the bonaﬁde reason the"' 5th Respondent " .herei'n' Iand' Tth'

- Respondent in OA 63/2017 1s _]I.lSt a Successful bldder of a short term tenderﬁ U
| by the Port Department of Puducherry, other than that 1ts not arrayed as a

rnam party 1n this prOJect Marg Ltd completed the ass1gned dredgmg WOI‘k as .

s "_per the work order dated lo 04 2017 wrthout any Vlolatron and also the WOI‘k-'. |

o has been completed With proper env1ronrn_?'flt clearance




Henee 1t 1s, therefore prayed by the Sth respondent that th1s Hon’ble L

Court may be pleased to dismzss the apphcatlon fﬂed agamst the 5‘*11 o

Respondent and thuq render JUSHCE‘
Dated at Chenna1 on thls ISth day of October 202@ : T
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